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BEFURE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH, BANGALORE

DATED THIS THE EIGHTEENTH DAY OF NOVEMBER 1986

Present ¢ Hon'ble Shri Justice K.S5. Puttaswamy ...

HGn'blE Shri LnHvo RBQO eoe

APPLICATIONS NO,1517 TO 1520/86(T)

K.S. Padmanabha Rao,

S.S5.,0. Grade I, Power Dun.,
Controllerate of Inspection
Power Systems, MR Palyam PO,
Bangalore-560 006,

P.L. Chenniappan,
SS0 Grads I, iL' Dun,
CIL, Bangalcre,

BelVeK. Raja

SOSOU‘ Gr.I,

Controllerate of Inspection Radar,
MeRs Palya Post,

Bangalore=-6.

P.N. Labru,

S50 Grade I,

Power Division,

Controllerate of Inspection,

PowerSystams, M.R.,Palyam PO,

Bangalore-=560 006, cee

(Shri HeSe Jois .. Advocate)
V.
The Unipon of India
represented by its Secretary,
Defence Production,
Ministry of Dafence,
DHR New Delhi-11,
The Director Gen:ral 6f Inspection,
Department of D=fence Production (ADM 68),
DHQ New Delhi =11,
KeL. Chugh,
K.Syed Mustapha,
P, Chandra,

A.B. Rajashskaran,

D. Mpses Selvamang

SS0 Grade I,
Controllerate of Inspection,
M.FR. Palya, Bancalore-=6 ces

(Shri M.S. Padmarajaiah .. Advocats).

Vice Chairman

Member (A)

Applicants

Respondents



L, G

Thie application has come up for hearing before this

Tribunal to-day, Hop,'ble Vice-Chairman made the followingsi-
GIRSDIETR

In these transferred applications received from the High
Court of Karnataka under Ssction 29 of the Administrative
Tribunals Act of 1985 (The Act) the applicants have challenged
letter/order No.A/99094/ELECTRUNICS/DGI (Adnn-68) dated 18th
March 1985 (Annexure A) of the Director General of Inspection,

Government of India (Dirmctof).

2 Prior to 1981, the applicants wers working as Senior
Scientific Cfficers Grade 1I (SSU Gr.II)., On different dates
commencing from 14.2,1981 to 30.4,1981, the applicants were

promoted as SS50s Gr.l,

&1 The recruitment to the posts of 5SU Gr.l is regulated by

Defence Quality Assurance Rules 1879 (Rules) which inter alia

provides for a quota between direct recruitment and gf promotions.

4, On or about 29,10,1983 the Director preparsd a seniority
list of those borne in the cadre of S50 Gr.l assigning rank
Nos.1ll, 12, 17 and 23 respsctively to the applicants with

which they had no grievance. 0On 7,7.1984 the Director prepared
a combined seniority list assigning various ranks to the
applicants with which they were aggrieved and, therzfore,

made repressntations before him,

B But ultimately on 18.3,1985 the Director made an order
which reads =

"Telephone:3012418 BHARAT SARKA R
RAKSHA MANTRALAYA
RAKSHA UTPADAN VIBHAG
Nirikshan Mahanideshalaya,
DHY Dakghar New Delhi 110 011
18 march 85.

No .A/99094/ELECTRONICS/DGI (Admn=68) .




To

All DGI Estaeblishments under
Electronics Discipline,

SP ROLLS : SSC I ELECTRONICS DISCIPLINE

Reference this HQ letter of asven Nc, dated 7th July 1984,

2% The Seniority roll in the crade of SSU I forwarded under
letter refered to above may be treated as cancelled. A revised
saniority roll forwarded herewith may be shown to the offices
may please be intimated to this HQ by 31,3.85 positively.
Please ensure that names of all officers are included in the

SIERET M ]S

35 A ny additions to thes qualifications or change of date in
columns 5 and date of birth should bz verified from the eriginal
certificates/documents and a certificat® to this effect given in
all cases. In the absence of authentification to the correctness
of the gualification, date of birth and date of regular
appointment to ths grade, no action will be taken on the
amendment forwarded to this H{.

4. Entries in the blank columns of the SP Rolls may also be
authanticated and a certificate to the effact that these have
been verified from original documznts rendered to this Hu.

Se Alcartificate to the effect that the S.F.Recll has been
seen by the officers concerned may also be to this Hg.

6o Please acknowledge .

Sd/-
(SUDERSHAN KAVR)
Asst, Director
for Director General of Inspection"
The applicants are aggrieved by this order. Among others, they
have urged that the Director has made the same,without issuing show=-
cause notices and affording them an opportunity to state their case,

the correctness of which is not disputed bylthe respondents in their

reply.

6. Shri H, Subramanya Joics, learned counsel for the applicants,
contends that the order made by Director on 18.3,.,1985 without
issuing his clients show cause noticas and affeording them an
opportunity to state their cases was viclative of the principles

of naturel justice and illegal. In support of his contention



Shri Jois strongly ralies on the ruling of S?hprame Court in

ALRSIO67 SSCRI267 ¢

7. Shri M,S, Padmarajaiah, learned counsel for respondents
1 and 2 and Shri Nanjunda Reddy, learnsd counsel appearing
for respondents 3 to 7 except respondent No.6, who is deleted
with our permission, sought to support the order of Director.

&
8, Cn 29.10.1983,4Directoryuho had prepared a seniority list

assigning various ranks to the applicants and othars?which nnwuk
stands cancelled by him on 18.3,1985, We will esven assume

that there was justification for the Dirsctor to cancel} the
earlier seniority list and prepare a fresh seniority list,

But then the Director could not do so without issuing show-

cause notice tc the applicants and providing them an cpportunity
to state their case against the same as required by the principles
of natural justice, which is set at rest by the Supreme Court in
BINA PANI's case and other cases. On this short ground the

same calls for our interference without examining all other

grounds, UWe, therefore, lsavs open all other yuastions.

g, In tha licht of our abovs discussion,we quash the order
dated 18,3.1985 (Annexure A) and the seniority list appended to
the sams., But this order does not prevent the Director from
cancelling the earli=r serfiority list and redraw the same in

accordance with law and obszrvations made in this order.

10, Applications are disposed of in ths above terms. But in
the circumstances of the cases we direct the parties to bear

their own costs.

A
- |

Np Qour” ‘?3‘\% ot

VICE CHAIRMAN ¢ MEMBER (A) lz. o7 <6

bsv
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 30TH DAY OF APRIL, 1987
Hon' ble Shri Justice K.S. Puttaswamy, Vice=Chairman

Present: and
Hon'ble Shri L.H.A. Rego, Member (A)

REVIEW APPLICATION NO.,36 GF 1987

1. Shri K.S. Padmanabha Rao,
Sl s oGa . I
Contrclleraté of Inspection
Power Systems,
Meh s Palyam PC,
Bangalore=6.

2. P.L. Chenniappan,
SteSteill e Gd o 1gs B,
Banyalore=G6.

3e PoN, Labru,
SeS.0. GdeI,
Contrcllerate of Insnection
Pouwer Systems
ddngalore-6. O ADpliCantS.

( Shri S. Ranganatha Jois, Advocate)
Ve

1« The Unicn of India represented
by its Secretary, Defence Production
Ministry of Defence,
DHQ, New Delhi-11.,

2. The Director teneral of Inspection,
Dept. of Defence Production (ADNM 6 B),
DHQ, New Delhi-11.,

3. K.L. ChUL_,‘h, p.SC, D, SDCC,
Directorate of Production &
Inspection Electronics (DGI),
DQQ, P.C. New Delhi-11,

e

4. Ki Syed Mustaoha, S5.5.0. GdaI,
Inspectorate of Electronics, BGI Complex,
Pazhavanthagil P.0U. Madres=114.

e Pe. Chandra, S.5.0. Gd.I,
Directorate of Standardization,
DHJ poDo Neu Dalhi-11o



6. A.B. Rajashekaran, S.5.0. Gd.I,
Chief Inspectorate of warshio Equipments
275, Rajamahal Vilas Extn.
Banyalore-80.

7. D. Moses Selvamani, S.5.C. Gd.I,
Regicnal Data Bank,
Controllerate of Inspection Armaments,

Kirkee,

Pune. «se¢ Respondents

(shri m.S. Padmarajaiah, Senicr Standing Counsel
for Central Government)
Revicw application cominyg on for hearinyg this day,

Vice-Chairman made the follcwing.

R DER

Shri S. Ranyanatha Jois, learned Counsel fcr the
applicants, in our opinicn, very rightly seeks permission
to withdraw tnis apnslication with liberty reserved tc
institute Contempt of Court proceedings under Section 17
of the Administrative Tribunals Act, 1935. Permission
sougyht for is granted. Review apnlication is rejected

as withdrawn. No costse.

~ ]

S El 8o
| W - \ \ , X -~ .
Vice-Chairman;27d>kf(\2§ ) Member (A)

kms/Mrv.




i REGISTERED.

= . CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
FAIRZ K KA REAH
Commercial Complex(BDA),
Indiranagar,
Bangalore - 560 038
Dated ¢ 1S - @7
Contempt of Courtipplication No. 18 /8 )
in Application No. 1517 to 1520/86(T)
W.P. No NSNS SO
..~Applicant
Shri K.S. Padmanabha Rao & 3 Ors V/s The Secy, Defencs Production & another
To

3, Shri S.V.K. Raja
S0 Grade I
Power Division
Controllsrate of Inspsction
Mm.R. Palya P.O0.
Bangalore - 560 006

1, Shri K.S. Padmanabha Rae
$S0 Grade I
Powser Division
Controllerate of Inspection
Mm.R. Palya P.O.
Bangalore - 560 006

4, Shri P.L. Labru
SS0 Grads 1
Power Division
Controllerate of Inspection
M.R. Palya P.0.
Bangalore - 560 006

S5e Shri HoSc Jeis
Advocate
36, Shankara Perk
Shankarapuram
Bangalore - S60 004
Sublects SENDING COPIES OF ORDER PASSED BY THE BENCH IN CONTEMPT

APPLICATION NO. 18/87

- 2, Shri P.L. Channiappan

SS0 Grade I

Powsr Divisioen
Controllerate of Inspection
m.R. Palya P.0.

Bangalere - 560 006

Please find enclosed herewith the copy of the Orde r/ Ingxsism e

passed by this Tribunal in the above said Application on 10-7-87 .
' T ./{V .\‘ KA —
Encl : as above. SECTION BFFICER
—(JUDICIAL)

Balu®*



SEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH, BANGALORE

DATED THIS THE TENTH DAY OF JUuLY, 1987

Present 8 Hon'ble Shri Justice K.S. Puttaswamy eee Vice-Chairman
Hon'ele Shri L.H.A.Rego. eee Member (A)

C. OF C,APPLICATION NO,18/87

K.S.Padmanabha Rao and 3 othere Applicante/Complainants
(H.S.Jois ... Advocate)

v.

Shri P.C.Jain, Secretary,
Defence Producticn,

Ministry of Defence,

New Delhi-=110 011

LtoG.".R -LOK.pur,

Director General of Inspection,

Department of Defence Production,
(Adm 6B), DHQ Post, New Delhi =-11 Respondents

This application has come up for admission today. Hon'ble

Vice-Chairman made the following:

O RDER

Shri H,SeJois, learned counsel for the petitioners, in our
opinion very rightly seeks leave to withdraw this application with
\ liberty reserved to challenge the fresh senjority list in separats
.;ﬁ? :{ proceedings. Permission sought for is granted. Pestition is dismissed

as withdrawn,

“vice SHATRMAN— 4 memger (a) | @ 787
i)

TN T Coty -




